IN THE SUPREME COURT OF | NDI A
CIVIL APPELLATE JURI SDI CTl ON

ClVIL APPEAL NO. 6775 CF 2013
(Arising out of SLP(C) No.1281/2013)

HARBHAJAN KUMAR (D) TR LRS. & ORS. Appel | ant (s)
: VERSUS
COLLECTOR LAND ACQUI SI TI ON & COLONI SATI ON
DEPARTMENT AND ANR. Respondent (s)
ORDER

Application for substitution is allowed.
Leave grant ed.
2. Heard M. R K Kapoor, |earned counsel in
support of this appeal and | earned counsel appearing
for the Collector, Land Acquisition Departnent of
the State of Punjab. The appellants are seeking
enhancenent of conpensation for the acquisition of
their |and. Wen this appeal cane up for hearing
before this Court earlier on 4.1.2013, it was
directed to be tagged with SLP(C) No.1678-1697 of

2010. The appeals arising out of those special |eave
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petitions and sone other petitions have conme to be

allowed by this Court by its judgnent in Ashrafi and

Os. Vs. State of Haryana and Os., reported in

(2013) 5 SCC 527. In paragraph 40 of the said
judgnent to which one of us (Chelanmeswar, J.) is a
party, the conpensation anobunt has been enhanced to

Rs. 7, 25, 000/ - per acre.

3. Since the present appeal is against a simlar
order passed by the Land Acquisition Oficer, we
allow this appeal. The award of the Land Acquisition
Oficer will stand nodified and the appellants wll
be entitled to conpensation at par at the rate of
Rs. 7, 25,000/ - per acre. This appeal is disposed of

accordi ngly.

(J. CHELAMESWAR)

New Del hi ;
August 8, 2013.
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